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(AL this stage some hon. Members left the
Chamber.)

SHRI VIDUTHALAI VIRUMBL: Sir, we
walk out in protest. (/nterruptions)

(At this stage some hon. Members left the
Chamber).

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): The disucssion on the Calling
Attention motion concludes.

1. THE SALARIES, ALLOWANCES,
LEAVE AND PENSIONS OF THE
OFFICERS AND SERVANTS OF
THE DELHI HIGH COURT BILL,
1994

Il. THE SALARIES, ALLOWANCES,
LEAVE AND PENSIONS OF THE
OFFICERS AND SERVANTS OF
THE SUPREME COURT BILL, 1994.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Now we take up the Legislative
Business. We were discussing this on the 22nd
of August, 1994. The hon. Deputy chairman
announced that the discussion had concluded
and that the Minister would reply the following
day.

Mr. Minister, there was a suggestion made
here by the Leader of the Opposition, Mr.
Sikander Bakht, and some other hon. Members
that these two Bills should be referred to the
Standing Committee of Parliament. This was the
suggestion made yesterday. The two Bills are
now for discussion before the House. Do you
have any suggestion to make.
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THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL) Do you accept the suggestion?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWALIJ): In view of the sentiments and
views expressed yesterday, 1 have no objection.
1 also feel that if the court employees have any
grievance we should look into. What the hon.
Leader of the Opposition has said, I do agree
with it. Let is be sent to the Standing Committee
of Parliament.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL) Consequently these two Bills will
be referred to the Standing Committee of
Parliament.

Now, we have got Special Mentions and
also two small Bills regarding excess grants of
the Railway and some Supplementary Grants.
Shall we take up those two Bills for Grants
today or tomorrow?

SOME HON. MEMBERS: Tomorrow.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): So, as desired by hon. Members,
we will now take up Special Mentions.

SPECIAL MENTIONS

Smuggling of Contraband Materials from
Pakistan to Gujarat
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